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[Shri Moimil Haque Choulhury] Electrical 
Cables  arid   Wires)    Amendment Order, 
1972. 

[Placed in Library.   See No. LT-2044/72]. 

(ii) S. O. No. 284 (E), dated the 12th 
April, 1972, publishing the Electrical Cables 
and Wires (Control) Amendment Order,  
1972. 

[Placed in Library.   See No. LT-2045/721. 

(i) TUP: INDIAN ADMINISTRATIVE SERVICE 
(RECRUITMENT) SECOND AMENDMENT RULES, 

1972 
(ii) THE INDIAN POLICE SERVIICE (RECRUIT-

MENT; SECOND AMENDMENT RULES, 1972 
THE MINISTER OF STATE IN THE 

MINISTRY OE HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL (SHRI 
RAM NIWAS MIRDHA) : Sir, I beg to lay on 
the Table, under sub-section (2) of section 3 of 
the All Ind ia  Services Act, 1951, a copy (in 
English and Hindi) each of the following 
Notifications of the Cabinet Secretariat 
(Department of Personnel) :— 

(i) Notification G. S. R. No. 540. 
dated the 18th April, 1972, publishing the 
Indian Administrative Service Recruitment) 
Second Amendment Rules, 1972. 

(ii) Notification G.S.R. No. 541, dated 
the 18th Aptil, 1972, publishing the Indian 
Police Service (Recruitment) Second 
Amendment Rules, 1972. 

[Placed in Library.   See No. I.T-2046/72J. 

(i) THE INDIAN POLICE SERVICE (FIXATION OF 
CADRE STRENGTH) SECOND AMENDMENT 

REGULATIONS,  1972 
(ii) SECOND AMENDMENT OF 1972 TO THE 

INDIAN POLICE SERVICE (PAY) RULES, 1954. 

THE MINISTER OF STATE IN THE 
MINISTRY HOME AFFAIRS (SHRI K. C. 
PANT) : Sir, I beg to lay on the Table, under 
sub-section (2) of section 2 of the All Indian 
Services Act, 1951, a copy (in English and 
Hindi) each of the following Notifications of 
the Ministry of Home Affairs :— 

(i) Notification C. S. R. No. 451, dated 
the 19th April, 1972, publishing the Indian 
Police Service (Fixation of Cadre Strength) 
Second Amendment Regulations, 1972. alced in 
Library.  See No. LT-2047/72]. 

(ii) Notification G.S.R. No. 452, 
dated the 19th April, 1972, publishing the 
Second Amendment of 1972 to the Indian 
Police Service (Pay) Rules, 1954. 

[Placed in Library.   See No. LT-2048/72]. 

STATEMENT SHOWING ACTION TAKEN ON 
RECOMMENDATIONS CONTAINED IN PART II OF 

THE REPORT OF THE COMMITTEE ON 
BROADCASTING AND INFORMATION MEDIA ON 

CO-ORDINATION OF MEDIA OF MASS 
COMMUNICATION 

THE LEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRt DHARAMVIR 
SINGH) : Sir, I beg to lay on the Table, a copy 
(in English and Hindi) of the statement showing 
action taken on recommendations contained in 
Part If of the Report of the Committee on 
Broadcasting and Infoi motion Media on Co-
ordination of Media of Mass Communication. 
[Placed in Library. Ses No. LT-2049/72]. 

THE   APPROPRIATION    (NO.    3)    BILL, 
1972—Continued 

SHRI A. K. A. ABDUL SAMAD (Tamil 
Nadu) : Mr. Deputy Chairman, Sir, I want to 
avail of this opportunity to express my views 
pertaining to my State and my community. 

First of all, I want to congratulate our Prime 
Minister and the Chief Minister of Tamil Nadu 
in understanding each other for the good of the 
country. We consider that both of them stand lor 
the progressive measures that would ameliorate 
the conditions of the dowr.-trodden people of 
India. We want that there should be close co-
operation, understanding and appreciation 
between (he Prime Minister and the Chief 
Minister of Tamil Nadu, But unfortu-nately 
there seems to be a concerted effort from certain 
quarters to create ill-will between the two. 

So far as I know, the demand for autonomy 
by DMK., is nothing but the simple desire of 
having more powers to improve the conditions 
of the masses in that part of our country. The 
demand for more powers for the State is already 
echoed by more than one Chief Minister, even 
by some Chief Ministers belonging to Jthe 
ruling party. So this one aspect should not 
destroy the otherwise cordial relationship that 
exists between the Centre and the State of Tamil 
Nadu. If a: all there be any apprehension   on  
the  part  of the   Prime   Minister   I 
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appeal to her to have direct discussion with our 
Chief Minister in a free and frank atmosphere 
which I hope and trust will clear many of the 
misunderstandings. 

Sir, I am pained with grief to see that no 
concrete effort was made to solve the problems 
facing the Muslims in India. Promises were 
made, assurances were given on the floor of the 
House, but there is undue delay in the intro-
duction of the Aligarh Muslim University Bill in 
Parliament. This unwarranted delay has further 
created many problems. Sir, I have come to 
know that the students of the Aligarh Muslim 
University are not prepared to appear for the 
examinations until and unless the Rill is 
presented in Parliament. I appeal to the 
Government of India not to complicate the 
matter any further and insist upon them to in-
troduce the Bill and fulfil the assurances given 
by the ruling party with regard to the preserva-
tion and continuation of the minority character 
of the Muslim University. Muslims of India 
would not brook any departure from the funda-
mental rights of the minorities enshrined in the 
Constitution. In this regard I appeal to the 
Government of India to accept the unanimous 
recommendations of the Beg Committee 
appointed by Shri Fakhruddin Ali Ahmed at the 
instance of the Prime Minister. 

Sir, hon. Members of this House, Mr. 
Manubhai Shah and Mr. A. G. Kulkarni, have 
rightly brought to the notice of the Government 
about the staggering problem of unemployment. 
This problem is in its worst form amongst the 
Muslim community. Even the educated and 
deserving Muslim youths are denied the oppor-
tunity of joining the State and Central Services. 
Proper representation is not given to them in the 
Services, particularly in the Police Department. 
Sir, any deserving Muslim citizen of India 
should not be denied the right to join Govern-
ment Services because he happens to be a 
Muslim. 

Sir, when we are trying to create goodwill 
amongst the various communities there seems 
to be a conspiracy going on to spread poison 
amongst the younger generation. In V. P. 
students are asked to study text-books which 
contain anti-Muslim propaganda. Sir, this 
should be stopped. Some time ago, Government 
appointed a Committee under that veteran 
educationist, Dr. Saiyyadin, and they have 
submitted a Report but I want to know what 
action was taken in the light of the recommen-
dation of the Saiyyadin Committee. 

Further, I want to sound a note of warning 
about the reported attempts from some quarters 
lor the amendment of Muslim Personal Law. I 
strongly appeal to the Government of India not 
to be carried away by the misguided 
propaganda of the enemies of Islam. The 
Muslim Personal Law is an integral part of the 
religion of Islam and freedom of religion is 
guaranteed by the Constitution of our secular 
India. I want to make it clear that the Muslims 
in India under no circumstances will tolerate 
any interference with the injunctions of Quran 
and Hadith. 

DR. BHAI MAHAVIR (Delhi) : What is tiie 
position in Pakistan ? 

SHRI A. K. A.   ABDUL   SAMAD:   I  am 
not concerned with Pakistan ;   I am concerned 
with India. 
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MR. DEPUTY CHAIRMAN : The House 
stands adjourned till 2 P. M. 

The House adjourned for lunch 
at four minutes past one of the 
clock. 

The House reassembled after lunch at two of 
the clock, The VICE-CHAIRMAN- (SHRI Y. B. 
RAJU) in the Chair. 

REFERENCE TO THE APPOINTMENT OF 
SHRI N. A. PALKHIWALA AS GOVERN-

MENT COUNSEL IN THE PIPELINE 
INQUIRY 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman, I wish to invite through 
you the attention of the House to a matter of 
public jcandal and national calamity, namely, 
appointment of Shri Palkhiwala by the Govern-
ment as the Government Counsel in the Pipeline 
Inquiry. It is rather surprising that the Govern-
ment should have appointed him because he is 
one who stood against all the progressive 
measures passed by this House 

THE VICE - CHAIRMAN ( SHRI V. B. 
RAJU ) : You are going to participate in the 
debate today. You could raise this point at that 
time . . . 

SHRI BHUPESH GUPTA : I am participa-
ting. But this is a matu-r on which the Govern-
iiH-m should make a statement as to why he has 
been .appointed. The Pipeline Inquiry is being 
sabotaged. As you k.iow very well, the officers 
tried to sabotaged it while drawing up the terms 
of reference so that the court could declare it 
invalid and Shri Nayak was reinstated or ... 

THE VICE-CHAIRMAN (SHRI V. P. 
RAJU) : I am calling you to speak now. 

SHRI BHUPESH GUPTA: This is a separate 
thing. Therefore, Government, should come here 
and make a statement and tell us why this 
gentleman, Shri Palkhiwala, should be appointed 
in the Pipeline Inquiry. Is there no other lawyer 
in the country ? Sir, I suspect this is part of the 
plan of those who are interested in sabotaging 
the inquiry. 1 request the Prime .Minister to 
intervene in this matter  and cancel 

 


